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The 21°" July 2026

S. 0. 156, dated 22" July 2026.— In exercise of the powers conferred by Rule
18 of the Industrial Relations (Bihar) Rules, 2026, read with sub-section (1) of section 22
of the Industrial Relations Code, 2020 (35 of 2020), the Labour Resources and Migrant
Workers Welfare Department, Bihar hereby notify the mode and manner of making
application before the Industrial Tribunal for adjudication of disputes relating to Trade
Unions, namely:—
1. Persons entitled to make application.— The following persons may file an

application before the Tribunal having jurisdiction, namely:—

(a) a registered Trade Union in case of a dispute between one Trade Union
and another Trade Union;

(b) one or more workers who are members of a Trade Union and are
aggrieved regarding registration, administration, management or
election of office-bearers of the Trade Union;

(©) one or more workers who have been refused admission as members
of a Trade Union;

(d) an office-bearer duly authorised by a Trade Union which is a
federation of Trade Unions in respect of disputes concerning such
federation.

2. Mode of submission of application.— An application in Form VIII may be
submitted through any of the following modes:—

(a) electronically through the web portal designated by the Labour
Resources and Migrant Workers Welfare Department;

(b) by registered post or speed post addressed to the Registrar of the
concerned Industrial Tribunal;

(©) by physical submission in person at the office of the Industrial
Tribunal having jurisdiction;

(d) through such electronic platform or online grievance and dispute
resolution system as may be notified by the State Government from
time to time.

3. Documents to accompany application.— Every application shall be accompanied
by—

(a)  acopy of the registration certificate of the Trade Union, where applicable;
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(b) copy of the resolution or authorization empowering the applicant to file
the application, where applicable;
(c) statement of facts giving rise to the dispute;
(d)  copies of documents relied upon by the applicant;
(e) details of the parties to the dispute including postal address, e-mail address
and mobile number, wherever available; and
(f)  any other document considered relevant for adjudication of the dispute.
Scrutiny of application .—
(1)  Upon receipt of the application, the Tribunal shall scrutinize the
application and accompanying documents.
(2) Where any defect or deficiency is noticed, the Tribunal may grant
reasonable time to the applicant to rectify the same.
(3)  An application shall be deemed to be duly instituted on the date on which
all defects, if any, are removed to the satisfaction of the Tribunal.
Acknowledgement of application.—
(1) In case of electronic filing, an electronic acknowledgement bearing a
unique reference number shall be generated.
(2) In case of physical filing or filing through post, the Tribunal shall issue an
acknowledgement indicating the date of receipt and diary number.
Service of notice.— After admission of the application, the Tribunal may direct
service of notice upon the opposite party through—
(a) registered post;
(b) speed post;
(c) electronic mail;
(d) electronic messaging platform approved by the State Government; or
(e) any other mode deemed appropriate by the Tribunal.
Maintenance of electronic records .—The Labour Resources and Migrant
Workers Welfare Department may maintain register or electronic records of all
applications, pleadings, notices, orders and proceedings filed under section 22 of
the Code.
(No. 01/IRC-10-03/2025-162/ L.R.)
By The order of the Governor of Bihar,
Upendra Prasad,
Special Secretary to the Government.
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